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1 2 3 4

14. Chandod-Malsar 87 1379—'1921
15. Nadiad-Kapadvanj 45 1913 ‘
16. Billimora-Waghai 63 1914—1953
17. Nadiad-Phij-Bhadran 58 1914-1953
18. Morvi-Ghantila 45 1904—-:-1934
14, Bhavnagar-Talaja-Mahuva 109 1926—1938

Kotiavalasa-Kirandul line (i1) introduction of  tokenless

3711. SHR1 SARAT KAR: Wil the
Minister of RAILWAYS be oleased to
state:

(a) whether 1t is a fact that his
Minisiry has completed the survey for
assessing the capacity of Kottavalasa
Kirandul rail hine in Orissa for hea-
vier {raffic;

(b) whether 11 is also a fact that
another survey was conducted for an
alternative 1oute for the movement of
the future tratfic 1in this regiorn., and

«¢) what are the mam f{indings in
these two reports and the firal deci-
ston of Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

1b) Yes. The [ollowing surveys
were conducted in the nast f{or aa
alternative route:
(i)Dhalli Rajhara-Dantewara

(1i) Danteward . Bhadrachalam-
Kovvur

(i) Kirandul-Balimila-Waltair
(iv) Amaguda-Lanjigarh Road
(v) Dhalli Rajhara-Jagdalpur

Another survey for a line from Kora-
put to Salur/Parvatipuram is being
taken up shortly,

(¢) Certain line capacity and other
works such as—

(i) provision of additional cross-
ing stations;

block instruments;

(iii) clectrification of the line;

(v) use of BOY wagons, with Air
PBrakeg etc.;

(v) track renewal with wear resist-
ant raills were among thc works
recommended by the Survey Team
under ilem (a) above and these
have been sanctioned. The remain-
ning recommendations will be ttken
up as and when the need arises.

In regard to surveys under item
(by above it has not been fou..d nec~s-
sary {o take up consiruction of the
new lines mentioneg at items (i) to
(v) al wnresent. As regards the pro-
posed Dhalli Rajhara-Jagdalpur line
the quesiion of taking up construction
of the line would depend on the avail-
ability of resources for this purpose.
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Expenditure incurred dwming State
Assemblies Elecliony

4713. SHRI ¢. K. JAFFER SHA-
RIEF: Will the Mumsler of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(4) the expenditure incurred during
the recent electiong to State Assemb-
les by Government, Candidates, poli-
tical parties and by others; and

(b) the comparative figures of this
expend.ture on the elections to State
Assemblie~ in 1976-77?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
Inlormttion regarding expenditure in-
curred by the Government aund the
candidates during the elections to the
State Legislative Assemblies held 1n
February, 1978 and the elections to
the State Legislative Assemblies held
in 1977, is heing collected and will ke
laid on the Table of the House. No
election was held to any legislative
Assembly in 1976,

There is no provision in law requir-
ing political partiez :nd o*“ers to sup-
mit retuins of expenditure incurred
by them on elections.
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Donation made by Companies during
Assembliey Elections

3714. SHRI K. PRADHANI: wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAms be pleased to
state:

(a) whether any case have !een
receiveq by Government regarding t{he
donations by companies to the politi-
cal parties during the recent Assemb~
lies Elections; and

(b) if so, what are the details of the
measuresg proposed to be taken in this
direction?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No guch
case has been received by the Depart-
men! of Company Aflairs,

(h) Does not arise.

Rise in Prices of Drugs

3715. SHRI MUKHTIAR SINGH
MALIK): Will the Ministry of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether there has been steep
rise in the prices of certain drugs in
spite of the Drug Price Control Orcer
of 1970;

(b) if so, the reasons thereof; and

(¢) whether any  criteria has since
been laid down by Government tor
piving permission to drug manufac-
turers to raise the prices of drugs and
if sn, the details thereof?

THE MINISTER OF FETROLEUM
AND CHEMICALS AND FERTHLI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The prices of drugs are
statutorly controlled under the Drugs
(Prices Control) Order, 1970. Small
Scale Units having an annual sales
turnover of less than Rs. 50 lakhs
in formulations are, however exempt-
ed from obtaining price approval of
their formulations,





